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Theft in Khamaria Ordnanee Factory

788 Shri Goray:
Shri S. M. Banerjes:

Will the Minister of Defence be
pleased to state:

(a) whether defalcations amount-
ing to lakhs of rupees have been dis-
covered in the Ordnance Factory in
Khamaria;

(b) whether it is a fact that Gov-
ernment hads instituted a Committee
of Inguiry and that the Committee
had submitted its report,

(c) the findings of the Committee;
and

(d)} what steps have been taken to
put a stop te such malpractices?

The Deputy Minister of Defence
(Sardar Majithia): (a) No. However,
deficiencies and losses in Stores of
considerable value have been report-
ed at the Ordnance Factory, Kham-
ara.

(b) Yés. A Board of Inquiry was
constituted to investigate and it has
submitted its report to the Director
General of Ordnance Factories.

(¢) The report of the Board of
Enquiry is at present under examina-
tion of the Director General of
Ordnance Factories.

(d) Suitable remedial measures will
be devised when the causes of the
jogees are kXnown. This will be possi-
ble only after the full examination
©f the report of the Board of Enquiry.

4 DECEMBER 1957

Written Aswswers 3486

Forsign Natteusls

*79¢. Bhri Bajal: Wil
the Minister of Home Affalrs be
pleased to state:

{a) whether it is a fact that foreign
nationals employed in India have got
to report to the Police when they
iritend to absent themselves from their
regislered address, and

(b) if so, the r=asons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar);
(a) Poreigners othe¢r than tourists or
who are in India only in transit are
required to inform merely In writing
the Registration Officer of their dis-
trict if they propose to be absent
from the place of their registered ad-
dress for more than two weeks or
stay in another district in a place
other than a hote! for & period ex-
ceeding one week.

(b} This information has been found
useful in maintaining proper record
of the whereabouts of foreigners in a
vast country like India.
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Mining Operations im Nagpuar

*798. Shri Tangamani: Will the
Minister of Steel, Mines and Fuel be
Dleased to state.

(a) whether 1t 15 a fact that mining
operations are carried out only in an
area of 9 square mles out of the 40
square miles of coal bearing area
teased out near Nagpur:

(b) if so, how many collieries out
of the total number on lease are now
working, and

(c) the steps Government propose
to take for operating all the mines in
the area”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c) The question does not indicate the
particular area mvolved and 1t is
very difficult to collect the informa-
tion However, the State Govern-
ment has been addressed and infor-
mation will be laid on the Table of
the House as scon as 1t has been col-
lected

Legal Aild to Scheduled Castes and
Scheduled Tribes

-9 Shri Siddiah:
° Shri Vasudevan Nair:

Will the Minister of Home Affairs
be pleased to state:

(a) the names of the States which
are providing legal aid to the Sche-
duled Castes and Scheduled Tribes
and other poor people;

(b) the grant sanctioned by the
Central Government to each State for

the year 1957-58 for the said purpose;
and

(c) the steps Government propose
to take to provide the same in all
Union Territories?

The Deputy Minister of Heme
Affairs (Shrimatt Alva): (a) and (b).
A statement 18 laid on the Table of
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the Lok Sabha. [See Appendix III,
annexure No. &3}

(¢) Schemes are being formulated
in regard to grant of legal aid to the
Scheduled Castes and Tribes in the
Union Territories, and it is hoped to
bring these schemes into operation_in
the next financial year. As regards
legal aixd to poor people in gecneral,
the Law Comnussion 18 considering

the matter, and their report is await-
ed
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